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- MR. SPEAKER: Nothing doing. It
does not matter....

‘PROF. K. K. TEWARY: He has
misled the House. This is a very im-
portant letter. He says he has given
an interview informally but here he
says ‘so-called interview.’ He has
misleqd the House....

. MR. SPEAKEFR: No, not allowed.

PROF. K. K. TEWARY: I am going
1o place it on the Table of the House.

MR. SPEAKER: If you give me in
writing, I will consider it. Not here,

PROF. K. K. TEWARY : He has mis-
led the House,

MR. SPEAKER: You please write
to me,

12.46 hrs.

SUGAR DEVELOPMENT FUND
BILL*

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL
SUPFLIES (RAO BIRENDRA SINGH):
I beg to move for leave te introduce
a Bill to provide for ihe financing of
activities for development of sugar
industry ang for matters connected
itherewith or incidental thereto.

MR. SPEAKER. The question is:

“That leave be granted 1o intro-
duce a Bill to provide for the fin-
ancing of activities for development
of sugar industry and for matters
connecteq therewith or incidental
thereto.”

The motion wag adopted,

RAO BIRENDRA SINGH: Sir I
introduce the Bill.

DECEMBEE 17, 1881

Maiters under 324
Rule 377
SUGAR CESS BILL*

THE MINISTER OF AGRICUL-
CULTURE AND RURAL RECONS-
TRUCTION AND IRRIGATION AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): Sir, I beg to move for leave
to introduce a Bill to provide for the
imposition of a cess on sugar for de-
velopment of sugar industry and. for
matters connected therewith:

MR. SPEAKER: The guestion is:

“That leave be granted to intro-
duce a Bill 1o provide for the im-
position of a cesg on sugar for de-
velopment of sugar industry and for
matters connected therewith.”

The motion was adopted.

RAO BIRENDRA SINGH:. I intro-
ducef the Bill.

12.46 hrs.

[MRr., DEPUTY SPEAKER in the Chair]

MATTERS UNDER RKULE 377

(i) NEED FOR EXPEDITIONS ACTION ON
PENSION CLAIMS OF FREEDOM FIGH-
TER
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(ii) EXTENSIONS OF RANIGANJ RAIL-
© WAY PLATFORMS AND DEVELOPMENT
., OF ASANSOL RAILWAY STATION

~SHRI AJIT KUMAR SAHA (Vish-
Tupur): Sir, I am drawing the atten-
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AGRAHAYANA 26, 1903 (SAK4)
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pending ‘demand ang desire of the
people of Raniganj for enlargement
of Railwg, platorms gt Raniganj #ta-
tion and for terminal facilities .at
Asansol yard. In this connection,
local people, prominent individuals
and Members of Parliament repre-
senteq thig issue with the Railway
Ministry. ’

Sir, the techno-economic survey in
connection with the development of
coaching termina] facilities at Asansol
yvard was expected to be completed
by August, 1981 and it may be possi-
ble to take a view on the recomended
investment in the survey report be-
fore 1982-83 budget. This assurance
wag given by the Railway Ministry
but progress is almost nil.

Sir the said techno-economic survey
is yet to submit its report and I am
afraid at this pace whether that re-
port would at gll be submitted before

the next year’s budget.

Under these circumstances, 1 urge
upon the Government to expedite the
submission of the said report so that
the actual work relating to extension
of Raniganj Railway platform and
development of Asangge] Station can
be started and completed early.

I demand that the Minister con-
cerned make a statement in the House

in this regard.

(iii) ALLEGED IRREGULAR-ALLOTMENT OF
WAGONS FOR TRANSPORTATION OF

CoaL FOR SMALL ScALE INDUSTRIES
IN TaMIn NADU.

*SHRI D. S. A. SIVAPRAKASAM
(Tirunelveli) : I wish to bring to the
notice of the Government the pro-
blem being faceq by small industries
in the State of Tamil Nadu on account
of irregular allotment of wagons espe-
cially for the transportation of coal to
meet the energy needs of these small
industries. In Tami] Nadu the Brick-
kiln manufacturers’ Associations have
been discharging the onerous duty of
distributing coal tg snnn lndm

*The Orlsfnal speeéh weas delivued

in Temil. : : .



